
IN THE CENTRAL ADMINISTRATIUI TRIBUNAL : HYDERABAO 
	

H 

T HYDERI½BAD 

Oh No.972/92. 	 Ot. of Order :5-1 

T.Prameala Dcvi 

....Applicant 
Vs. 

The Aest. Superintendent of. 
Post 0ffice.)Nellore Division, 
Nellore. 

The Senior Superintendent of 
Post Offices, "4ellore Division, 
Newliore. 

.Respondents 

Counsel for the Applicant 	:fIt.O.Suresh Kumar 

Counsel for the Respondents :Mr Addl.CGS 

CO RAM: 

THE 	HON'BLE SHRI 	C.3.ROY 	: MEMBER 	() 

(Order of the Single Bench delivered by Hon'b 
Sri C.3.Roy, Member (3) 	I. 

acdboth.sides. 	the applicant was appointE 

padugu padu, Neilore District 
11-12-90 as E.D.B.P.M.E/as  per Annexure-1 on provisi: 

Now I&fie claims that a fresh notification for regu 

on 

1 basis. 

appoint- 

ment was issued and the interviews are likely to be eld on 

13-11-92. While so her services were terminated by lemo 

dt.21-8-92. On her being terminated, the applicant Oade a 

representation to the Respondents on 9-10-92. 

2. 	Since the Cmatter has not been disposed of by the Res- 	I 

pondents, this L.A. is hit by section 2D of A.T.Mct, 1985. 	
. 7 

Hence both the counsel submit jurisdiction to this ingle 

tl 



CC/C 
member (:) 

Dated: 5th NovembEr, 1992. 
Dictated in Open Court. 	jty Re 

To 
1. The Assistant Superintendent of Post Office, 

Nellore Division, Néllore. 

2. The Senior Superintendent of, Post Offices, 
Nellore Division,. Néllore. 

3. One copy toMr.D.Suresh Kumar, Advocate!,?, B-11;I' 
H • 	 A.P.I-LB.? Bághlihgathpally, Hyddrabad. 

4, One copy .toMr.N.V.Ramkna, AddI cXSC.CAT.}iyd.. H 
5. One spare copy,: 	• 	. • 	• 

pvm. 	
• 	

• H 

'H. 



or 

 

a 
,A7 	Th 

TED Bt 	 dOMPAR JD BY 

CHECKED BY 	APPRUJID BY 

IN THE CENTRAL A4INISTRATIVE TRIB 

HYDERABAD BENCH , H'LERABAD 

THE HON'BLE MR 

At D  
THE HON'BLE MR.RJ.BALASUBRfl4JkI\IIANZM(A) 

AID 	
IJ 

THE HON'BLE MR.4.CHPSNDRASE}G-JAR REDDY; 

I 	
jJM(JIJDL) 

AND 
1 	4 

THE HON'BLE MR.C.J.ROY : I1EMBER(JUDL) •11"1 

Dated: S-  -'vi -1992 

/ 	. 

 

ORDER/JUDGMENT 

R.A. /C.A. /M.,A.No 

In 

O..No. 

T.A,,No. 

Adrnittd and interim dir 
issued. 

All 

ed  

Disposed of with directi 

Dasmasrd 

Dismis/ed as withdrawn 

Dismi4sed f or default 

t'1.A.$rdered/Rejected 
pvm 	 - 	 . 	- 

No)jfiers zflros (A 
Cutvet Administrative Trih9 

DES!tCH 

4ui  23N9V1992 	/ 
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 if flFkAStb 
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